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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGrAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

ge leSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :>RtD e£962f/RG/LP Dat,d, I> /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Akhilesh Gupta
S/O Shri Ajay Kumar Gupta
R/o Ward No. 3, Adarsh Colony, Tehsil & District Udhampur.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

yK.-840-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. @H'
r:' \ / /\C> 'v
(MohamMad Yasin Beigh)
RegiRtrar Administraqon

By Order

No: SoqD8- lb /RG/LP Dated: it /09/2025

Copy fOIwarded to the: -

1. Principal District and Sessions Judge, Udhampur

i : 1:1FaR ::a:r: ) (E= =? : :nnec: 1 g rLnSd: ? I11S: ::gl: F fJ r P U b I i C a t i on in the next issue of
Government Gazette.
President. District Court Bar Association, Udhampur
cpc e_courts, High Court of J&K and Ladakh, qrinagar for uploading on

tE:cR:EEIHg££-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhilesh (JuptaJ\dvocate

for information and necessarY achon'
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6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: +: Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

Be’I >BX /RG/LP Dat,d, // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Amodhni Gupta
D/O Shri Suraj Parkash Gupta
WO House No, 114/2 Vijay Nagar, Talab Tillo, Tehsil Jammu West &
District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

yK-841-2025 in the roll of Advocate maintained by this RegistrY.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order {{S,s
amrmYasir; Beigh)
strar Administl In

r)
(Moh
Reg

N., SoRt)- )S /RG/LP Dated: +/ /09/2025

Copy foIwarded to the: -
1. Principal District and Sessions Judge J Jammu

i : F;Ifac: ::aJr: ) (E= £ : :lnec: L o1 rLnsd: ? IsTi ::gl: : f: r P u b I i c a t i o n i n the next issue of
Government Gazette.

[F F(EF i deE :L I iE: n ii : : IE:::: :7 rJ:iCS :: 3 t Loana a kahl:[1;} ; a g ar for uploading on

tR:cR:E:IHgrasrLF'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amodhni Gupta Advocate

for information and necessarY action-

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: Se +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

5o926- )?43',%„ ,d.„ FT „„„„
It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Anmol Jasrotia

D/O Shri Ranbir Singh Jasrotia
R/O Sec -10A, Extn, Lane No .7,Trikuta Nagar,Greater Jammu, Tehsil
& District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-842-2025 bz the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order bIg

Registrar Administqtion=F""""-T
rl

(MohamMad Yasin Beigh)

No: gc>q>4 / aV/RG/LP Dated: II /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
L,p(,'., e_courts, Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_chiba;- Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anmol Jasrotia,Advocate

. . .. for information and necessarY action -

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se SeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

>£iLJS olNo rRG/LP D,t,d, J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Arpan Jain
S/O Shri Raj Kumar Jain
R/O H .No 45-C, (JaH Hakim Paras Ram,Jain Bazar, Tehsil & District
Jammu.

has been admitted and enrolled as an Advocate on 'the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification1 subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

yK.-843-2025 in the roll of Advocate maintained bY this RegistrY-

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolutp/final enrollment as an

Advocate is ordered there before.

By Order AS

(G?>hammad Yas tri Beigh)

RegistAar Administretion
b y

I

N,.. So93S- &3 ./RO/LP D,t,d, fI /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge I Jammu

i : § ::Tr: I (E= =? : :lnec: 1 oJ rLnsd: : d!!! STg: I: F f: r P u b I i c a t i o n i n t h e next issue of

Government Gazette.

[ F: i deE :: J ir n ii: : 1?::: :7 rJ:is ::i § t Loana a kahl:[I!f: : a g a r for uploading on

tn?cgIEglHgrasJy:-High Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Mr. Arpan Jain,Advocate

for information and necessary action:

4
5.

6.

7.

bistrar AdministraRe'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSelc

PROVISIONAL
ENROLLMENT

NOTIFICATION

=>q QL OI %=r/RG/LP Dated: 4) /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Ashita Bakshi
D/O Shri Ashok Kumar Bakshi
R/O 224-A Gandhi Nagar, Tehsil Bahu District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-844-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Roh: 1d Yasin Beig
,r AdministlRegi: rI

No: £Dqqt+ -S> /RG/LP Dated: 1 / /09/2025

Copy fOIwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
i. ManageF1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President1 J&K High Court Bar Association, Jammu
CPC e_C8urts1 Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website. . .

in:’t.,h:rge Library, High Court Wing Jammu/Srinpgar for information and
also keeping record of the same.
Ms. Ashita Bakshi,Advocate

.for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le qc qc

PRO VIS
ENRO

NOTIFICATION
>DX 'RG/LP Dated: II /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Atharv Anand
S/O Shri Munish Kumar
R/O H.No. 60, Sector 1-A Extension, Channi Himmat Tehsil Bahu
District Jammu.

has been admitted and enrolled as an Advocate on .the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-845-2025 im the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
a B \d+ I!PIV1) bS

( T: : ?sT;anraJ! I: :: rs 13::goh:=C"-"'""'VN„..£o9££ '61 /RG/LP D,t,d, i ) /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi ' . F

i. ManageF1 Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
ib:'cHi}Li- Libra&: High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Atharv Anand,Advocate

for information and necessary action.

4
5.

6.

7.

I' #:#s
"8“"-'"'"'“'y "
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: $c +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /1 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Awantika Sambyal
D/O Shri Kulbhushan Singh
R/O Ward No .12, Near Jarai MoHr Mohalla Parliwand, Tehsil &
District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-846-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ABa\:\'-.. yA'
(Mohammad Yasin Beigh)

RegistRar Administrqtion
(d ' k
XI/N.,Soc)?q' O? /RG/LP

Copy fOIwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
i. Gina 8–eE 'Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Kathua.
('/pc/ e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Awantika Sambyal,Advocate

for information and necessarY action-

Dated: 11 /09/20:

4
5.

6.

7.

;KLf
rh\
RecUstra} Adminis1 r1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +t

PROVISIONAL
ENROLLMENT

NOTIFICATION

Dated: // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Gorav Kotwal
S/O Shri Daya Krishan Kotwal
R/O Channi Chinta, Tehsil Bhaderwah District Doda.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-847-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order _.L....',
(Mohammad Yasin Beigh)

Registnr Administrltion
No: 5o988 JG /RG/LP Dated: // /09/20

copy forwarded to the: -
1. Principal District and Sessions Judgel Bhaderwah
2. Secretary, Bar Council of India, New Delhi
i. ManageF, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Doda
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_chai;- Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. (Jorav Kotwal,Advocate

for information and necessary action.

4
5.

6.

7.

.- L /qpr
“f'"’"'"'"'“"'P



9

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

StSc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

)ga<? XX„G„, ,d.d, /r „„„„
It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Imran Nazir
S/O Shri Nazir Hussain
R/O Village Jughal Tehsil Mendhar District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-848-2025 in the roll of Advocate maintained by this 'Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate iS ordered there beforea t

By Order s\g

(Mohammad Yasitl Beigh)

.[ P

/P=

Registrar Administrqtion

No:9qq?'6®oq/RG/LP Dated: 1\ /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Poonch
CPC e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Sfinagar for information and
also keeping record of the same.
Mr. Imran Nazir,Advocate

. .....for information and necessary action.

4
5.

6.

7.

IP

a r

-'""’Ta&isth
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

qc Seqe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : p11) 1![7? 1e) 1(11V / a 111111111nE/SITRG / LP I Dated : L / 09 / 2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Kamaksh Sharma
S/O Shri Yash Paul Sharma

R/O House No.216-B, Sector -2,Upper Roopnagar, Tehsil & District
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-849-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. .bak:$S
; f\ / V I/) ' \_ // - \ t>

(M6hammad Yasin Beigh)
Registrar Administrqtion

1 O 9/2 a 2 5 (

By Order

No: C,o .b+–31 /RG/LP

Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu
cpc e_courts, Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iL_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamaksh Sharma,Advocate

for information and necessary action.

4
5.

6.

7.

C)

traNmnistra



11

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeqeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

;Z;}St g WX /RG/LPNo Dated: II /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Marvi Singh
D/O Shri Saroop Singh
R/O Ward No .7,Near Police Station, Lakhanpur Tehsil & District
Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-850-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

,bf

(!E!?;:rTraXdlIF::sEEifoh:=f'~"'"'"F"
N„ 600CC’ IIb /RG/LP D,t,d: IF /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh; Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Marvi Singh,Advocate

. .....for information and necessary action.

4
5.

6.

7.

tf
r)
Regiptrar Administratjon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # #

PROVISIONAL
ENROLLMENT

NOTIFICATION

>c){} q )OB /RG/LPNo D,t,d: tI /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Musavir Aftab
S/O Shri Noor Mohd
R/o 70, Jathi AssaD Tehsil Assar District Doda.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-851-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order }Lf
/a-

(Mohammd Yasin Beigh)
RegistRr Administrption=e-"""TG

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette-
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Musavir ARab,Advocate

. . ..for information and necessary action.

d>> /RG/LP Dated: if /09/2025No: BDOt

4
5.

6.

7.

4G
/) : \_//r\C'

“t“"'“":"'“"F"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +C

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : 2g 1 P) /121:#Fd1p111:115rR G / L P Dated: /1 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Muyeen Javeed
S/O Shri Javeed Iqbal
R/O Panla Maligam, Tehsil Pogal Paristan, District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-852-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before At#'/) ' \_/r /\O
(Mohammad Yasin Beigh)
Regisjrar Administrltion'F-""='T

By Order

N„ bOC,93 -3& /RG/LP D,t,d, it /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Ramban.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muyeen Javeed,Advocate

......for information and necessary action.

4
5.

6.

7.

\

Itf
/’->
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+eSc +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: W g #%z9RG/LP D,t,d, 71 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Naser Katoch
S/O Shri Abdul Rehman Katoch

R/O Pogal, Tehsil Pogal Paristan (Ukhral), District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of Qne year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-853-2025in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
bbS

By Order _/I' \J/ 'r\U'
(Mahammad Yasin Beigh)
Regiqtrar AdministrptionF""--"TNo: b06 3 }.- B A_/RG/LP Dated: it /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press1 Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Ramban.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iL_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naser Katoch,Advocate

. .....for information and necessary action-

4
5.

6.

7.

if
keaistrar Adminis£l bn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: ScIe

R+

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >J7SS da@RG/LP Dated :d_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Neeraj Kundan
S/O Shri Puran Chand Kundan
R/O House No.78 Trikuta Nagar, Ext. I B, Tehsil Bahu, District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-854-2025 ;/2 the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. J /+IL{V,%; laD

Regis}(ar Adrninistr8tion

rq)/a
(Mohammad Yasin Beigh)

By Order

&
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Neeraj KundanY\dvocate

. .....for information and necessary action.

boRg– q6 /RG/LP D,t,d, U /09/2025No:

J;

4
5.

6.

7.

:. ’
“’E"'“"'":=T'"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c + St

PROVISIONAL
ENROLLMENT

NOTIFICATION

& 956/ $ ARr/RG/LPNo Dated: / 1 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Nipun Gandhi
S/O Shri Joginder Paul Gandhi
IUO House No .45, Housing Colony Roop Nagar, Sector-5 Janipur,
Tehsil Jammu North, District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one Year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

yK.-855-2025 in the roll of Advocate maintained by this RegistrY

The renewal/extension of provisional licence/enrollment must be

souaht before the date of exlay@lMWL©_an

Advocate iS ordered there before. t Fu%pDvHfqh

('Mbhamad Yasin Beigh)

Cd_ b

-\ a

Regisy"ar Administrqtion

/H

By Order

N., AbDUI 'gb /RG/LP Dated: tt /09/2025

Copy foIwarded to the: -
1. Principal District and Sessions Judge, Jammu

i : iFaT::ba: ? I (E= =? : :lnec: 1 o1 rLnsd! ? IJ:i ::LI: : 1fJ r P u bp I i c at ion in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
cdi e_courts, Hi bh Court of J&K and Ladakh, Srinagar for uploading on

fR:cR::gI HEIrF'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nipun Gandhi,Advocate

for information and necessary action-

4
5.

6.

7.

R+$:”
\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc ]eSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 'W $-+(%2sTRGILP D,t,d:i /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Peehu Gupta
D/O Shri Gopal Gupta
R/O Ward No.1, Near Police Lines, Tehsil & District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-856-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. JZ du

By Order
(M6hammad Yasin Beigh)
RegistLar Administrajion

N,; £bO94\Z;q /RG/LP D,t,d, it /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Kathua.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Peehu Gupta,Advocate

for information and necessary action:

4
5.

6.

7.

brJ'V<
gc’dq

a’F"'“"'"'“-F
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of thi Advocates Act, 1961)

+ + +C

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - a3 S 84%HRGJLP D,t,d=f_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Prinka Padwal
D/O Shri Pawan Singh
R/O Satoora, Ward No. 1, Rajput Mohalla, Tehsil Hiranagar District
Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-857-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ,\(

By Order

(T::?sTrTraidl:?=:sF:;jpoh:'r~"'"'TNo: bo 6C73 /RG/LP Dated: /\ /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Kathua.
CPC e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Prinka Padwal,Advocate

for information and necessary action.

4
5.

6.

7.

Bq
Ministra lion

'a

“F"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gelclc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N.:r qR,/LP „,„,J„„„„
It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Priya Padwal
D/O Shri Pawan Singh
R/O Pranjali, Tehsil Dinga AmI), District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-858-2025 ;/2 the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. La
By Order f)'

(Mohammad Yasin Beigh)
Regi$1,rar Administrajionr "“'"''“-FN„ 6ol>Rk– & / /RG/LP D,t,d: t f /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_c,harge Library1 High Court Wing Jammu/Srinagar for information and
aiso keeping record of the same.
Ms. Priya Padwal,Advocate

, .,.. .for information and necessary action ,

4
5.

6.

7.

q*"’“":"=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+gjeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ :W do#2b2gRG/LP D,t,d, it /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Priyanka Katal
D/O Shri Vikram Singh
R/o Regal, Tehsil Rajpura District Samba.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashrrir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification' of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under seria17Vo.

JK-859-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. . J ;\{
By Order r)

(Mohammad Yasin Beigh)
Regist®r AdministrqIkion

[ FfooD&- a
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Priyanka Katal,Advocate

. .. ...for information and necessary action.

No: 1 /RG/LP D,t,d: ? ( /09/2025

4
5.

6.

7.

,’

'"'""F'tra>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

de qe qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ @RG/LP Dated: ff /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Raman Singh
S/O Shri Angraz Singh
R/O Ward No .2, Near Govt High School, Saloon, Tehsil Pouni District
Reasi.

'n+Bh

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of Qne year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-860-2025 bz the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. >bS

By Order /i
(Mohammad Yasin Beigh)
Regi$frar Administration

C'-"""-Fb
forwarded to the:
Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raman Singh,Advocate

. .....for information and necessary action.

ee,qb- q7/RG/LP D,t,d, it /09/2025No:

4
5.

6.

7.

::' a
"F'’“"'""'=T-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+eleSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >q dA- /RG/LP Dated : J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Ridhi Sharma

D/o Shri Ajay Kumar
IUO Latori Road ,Kalika Nagar, Village Kun Daroorian Tehsil Katra
District Reasi.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-861-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

#fur/)' \ / ”lei'“ '
(MohamRad Yasi6 Beigh)
Registxar Administr?tiongP

By Order

N„ COPeD– 1'Sf/RG/LP D,t,d: K /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
Pre sic;en', District Court Bar Association, Reasi.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the offIcial website
In_t,.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ridhi Sharma,Advocate

for information and necessary action.

4
5.

6.

7.

O. \ '

"’'a"'"'-''"'“'7'"
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HIGH COURT OF JAMMU & KItS HMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gelegg

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ )ab) % xx /RG/LP Dated: / / /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Rohan Sharma
S/O Shri Rom Parsad
R/O Village Kako,Tehsil Gandoh District Doda.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-862-20LS E? the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought_befojp the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

@$f.$'“r) ' \ // 'TO
(Mohamrhad Yasin Beigh)
Registry Administrat#)n

By Order

No: 66868' t S /RG/LP Dated: 1 / /09/2025

Copy lcrwar'cJecl to the: -
1. PrinciDal District and Sessions Judge, Bhaderwah
2. Secre'caly, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
F'qs;i Jer,'. District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also Keeping record of the same.
TvIr. Rohan Sharma,Advocate

. .for information and necessary action.

4
5.

6.

7
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HIGH C"OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

IcltIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

')03qRG/LP2460No Dated: /1 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Rohit Singh
S/O Shri Swaran Singh
R/O Chack Jaggar, Sangrampur, Nagbani, Tehsil Marh District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-863-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

qury \ //-XC>'“ ’
(MohamMd Yasi6 Beigh)
RegisArar Administrqtion

[ b

By Order

N„ £Ot \:1/8 /RG/LP D,t,d, Ir /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC, e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Singh,Advocate

. .....for information and necessary action.

4
5.

6,

7.

... \ /HgV'
“f“m"""'V"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$c +: le

PROVISIONAL
ENROLLMENT

NOTIFICATION

9i \ b11}# 11rIIIIII111:bI!!} XI R 1C:111 / L P

It is hereby notified that vide High Court Order Dated 03.09.2025

2 1/Dated /09/2025

Mr. Sanath Sabharwal
S/O Shri Rakesh Kumar

R/O Chainpur, Tehsil Kalakote District Rajouri.
has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-864-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order „aM-Y if
/-i ' \ / >q C3 'v '

(M6hamrM Yasin Bbigh)
Registxar Administ??tion

Ld &k
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajoyri
C,PC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanath Sabharwal,Advocate

. .....for information and necessary action.

No: 6126 bZ )? /RG/LP Dated: 11 /09/2025

4
5.

6.

7.

&RL4’”



26

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$C +: +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

Dated: f / /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sarabjit Kour
D/O Shri Gurdev Singh
R/O Kaku-De Kothey, Pindi Charkan Kalan, Tehsil & District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-865-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before
,bS

By Order
( ah b 1FI rrI a d II( a S i : 1::i g h )

Regiltrar AdministraRion

D(
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
PresidentI J&K High Court Bar Association, Jammu
cpc e_courts, Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sarabjit Kour,Advocate

for information and necessary action.

No: '## y1 /RG/LP Dated: \t /09/2025

4
5.

6.

7.

A
istrar AdministF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +cIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

Dated: II /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Sheikh Mozam Ishtiaq
S/O Shri Sheikh Ishtiaq Masood
R/O House No. 376, Mumtaz Manzil, Dalpation, Tehsil & District
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

fK-866-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order sa
(aiilamXYasin Beigh)
Registrar Administratjonwn A

& bG
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President1 J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_t.„harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Mozam Ishtiaq,Advocate

. .....for information and necessary action .

No: blU?'S O /RG/LP Dated: 11 /09/2025

4
5.

6.

7.

AAJLf

'-,. \, _/#d

"'f'"'"'"'"'“"P"

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

>X /RG/LP D,t,d, // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Simranjeet Kour
D/O Shri Gurbakhash Singh
R/O Village Kaloen,P.o Faloura, R.S Pura, Tehsil Suchetgarh District
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-867-2025 im the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order halfId if
r> ' \ ////Kb'O
Regisjrar Administra+ion

& P

I

(MohamFad Yasin Beigh)

b
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Simranjeet I<our,Advocate

. .....for information and necessary action.

/RG/LP Dated: ll /09/2025No: 2Dr s /-S

4
5.

6.

7.

.' ''
“’';F'“"'":“"P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: + +c

n

PROVISIONAL
ENROLLMENT

NOTIFICATION

N.:/ h.. . .,„... Jl_,..„.„
It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Syed Fida Hussain Kazmi
S/O Shri Khurshid Hussain Kazmi
R/O Ward No.1,Village Pindi Tehsil Man(Ii District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-868-2025 im the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order An

(Mohammad Yasifl–Beigh)
RegisAtrar Administraqon

r-)

G
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Fada Hussain Kazmi,Advocate

. .....for information and necessary action.

No: O)--/£#$}qRG/LP Dated: +1 /09/2025

4
5.

6.

7.

af'"'"'"“:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leic +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

„„In@@-„-. ' .„„:JL'..,=.='
It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Tarun Kumar
S/O Shri Jagga Ram
R/o Village Raipur Satwari, Tehsil & District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-869-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. (
By Order

(Mohammad Yas'in Beigh)

’r'-''"'='T
/a

Regbtrar Adrninistrq,tion

N„ AOt OR-.qC> /RG/LP D,t,d, I ( /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jam blu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Kumar#\dvocate

. .....for information and necessary action.

4
5.

6.

7.
I

r’s)-
Registr'ar Administrq+ion’f"”~"'"“T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le Ie le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ' A'-}\4bazb\GILP Dated :J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Umar Farooq
S/O Shri Farooq Ahmed
R/O Shalagadi,Chamalwas Tehsil Banihal District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-870-2025 in the roll of Advocate maintained by this'Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order qan. \ //%'C)–\
(Mohammad Yasin Beigh)

M.. 6,/ql-gO„„„„„,; // /09/202:'g?;f ' Ad":"'“'F"
forwarded to the: -
Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ramban.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umar Farooq,Advocate

. .....for information and necessary action.

4
5.

6.

7.

UP

.. \ /NW”’
“’f'"'“"'"'“”y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

I11Q)=111:11111pIIIIIIr s n / 8111 /#!)91 1} aR IIb / LP
II /09/2025Dated

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Usman Ul Haq
S/O Shri Mohammad Saleem
R/O Banola, Mohalla Chowkidar, Tehsil Mendhar, District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-871-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(b:hihAd Y;si'n Beigh)
Regisjrar Administr,

A
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Usman UI Haq,Advocate

. .....for information and necessary action.

4No: a IRq-to _/RG/LP Dated: Lt /09/2025

4
5.

6.

7.

*.__

“’:$'x“"'":“”': T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$c +cIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Iq+ 1\d b26RGILP Dated: J.L /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Wahied Ahmed
S/O Shri Azad Hussain
R/O Narol, Chhatral, Sullah/Narol, Tehsil Mendhar District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-872-2025 ;II the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before
Ibf

By Order
(Mohammad Yasin Beigh)

t k

r)

Regist/pr Administrq4ion

!
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wahied Ahmed,Advocate

. ..... for information and necessary action .

N... 60 b kal /RG/LP D,t,d: FI /09/2025

4

5.

6.

7.

stri ,dm inist;atiQn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qe leSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ U_M:@/RG/LP Dated: 1/ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Zaheer Abass
S/O Shri Mir Hussain
R/O Hanjeli P/O Gakhrote, Tehsil Koteranka District Rajouri.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of Qne year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-873-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .,~”
RegiRtrar Administretion

[ FA
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zaheer Abass,Advocate

. .....for information and necessary action.

No: O)IS- ay /RG/LP D,t,d, it /09/2025

4
5.

6.

7.

mrI istrahbontri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ge + le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No, 98 QP ,f 2025/RG/LP Dated: a_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Athar Latief
S/O Mohd Latief Haji
R/O Alamdar Colony Phase II, Tehsil Charari - Sharief, District Budgam

has been admitted and enrolled as an Advocate on 'the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. fK-874-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Mohanmd Yasin Beigh)

@/ a& P

do)

Registrar AcjministratK9n

No: $t2318 ' Af/RG/LP Dated: tO /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam'
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for public'aHon in the next issue of

Government Gazette.
President. District Court Bar Association, Budgam.
CPC e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iL_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Athar Latief , Advocate

for information and necessary action.

4
5.

6.

7.

a

""“F
d+)

,dmRegis Id
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+eSc $$

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: 18 yo ,f 2025/RG/LP Dated, /6 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Aadil Ahmad Ahangar
S/O Abdul Rehman Ahangar
R/o Kremshore, Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-875-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

r
r) ' \ / O

(Mohammad Yasin Beigh)

:'’r ' W:"'“'T

By Order

(TO',.,\Wn33 /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam:
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next iSSUe of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aadil Ahmad Ahangar, Advocate

for information and necessary action.

Dated: tO /09/2025

4
5.

6.

7.

P

rn)
Regi§,jirar Administ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lege qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 98 ql of 2025/RG/LP Dated: 10 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Athar Bashir
S/O Bashir Ahmad
R/O Dabtal Zainakadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-876-2025 in the roll of Advocate maintained by this Registry,

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

(MohamMd Yasin Beigh)
Registrar Allministrati,pn

[
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Sfinagar for information and
also keeping record of the same.
Mr. Athar Bashir, Advocate

. .....for information and necessary action.

q

,abI=K

@

r)

N,; Sat% -q) /RG/LP D,t,d, Ia 10912025 L
-r

By Order

4
5.

6.

7.

a&istra-rl:minis:rahn

&@ r 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ge +e qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2aq ) of 2025/RG/LP D,t,d, to /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Azra Mehraj Bhat
D/o Mehraj U Din Bhat
R/O Shalla Kadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate Qn the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. yK._877-2025'\n the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of exPirY unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Mbhammad Yasin Beigh)

T£"H’"’:T&

Copy fOIwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi. ' . r

i: i;na8e£ Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
I/pc e_C8urts1 Hiih Court of J&K and Ladakh, Srinagar for uploading on
the official website.
;}{:bE iF;;' dira&: High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Azra Mehraj Bhat, Advocate

for information and necessary action.

No: B@ +/RG/LP Dated: /P /09/2025

4
5.

6.

7.

/A)
itrar Admini;Rl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]eRIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: k&q), of2025/RG/LP Dat,d, tO /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Abdul Basit Shah
S/O Shabir Ahmad Shah
R/o Waniyar, Safa Kadal, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-878-2025 in the roll of Advocate maintained by !his Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order '\fK

(a:'harrMYasin Beigh)

„„. .,,,,-'_„.„. „M, /o /09/202:'’?F"%F''T
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Gina j–eF,’Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
(../p(,../ e_C8urts1 Hiih COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.
in:charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Basit Shah, Advocate

. ..... for information and necessary action. I

Copy
1

2
3.

4

5.

6.

7.

_ .L /''#''
“??"#':":“"T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION.

No: 28Zjq ,f 2025/RG/LP Dated: lo /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Atif Mushtaq Wani
S/O Mushtaq Ahmad Wani
R/O Wani Mohalla Sultanpora, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-879-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

’asi narrlrrla

Regist£ar AcLministra

No: go %£8–£,ORG/LP Dated: )o /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
cpc, e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AtifMushtaq Wani, Advocate

. .for information and necessary action.

4
5.

6.

7.

. If

;F'":“'g“ T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: )ai?g ot 2025/RG/LP Dated :k /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Azhar Mehmood Malik
S/O Mohd Saleem
R/O Saiklu Tehsil Man(Ii, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-880-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
r)
(Mohammd Yasin Beigh)
RegistraJ AdrrLlnistratiqn

-' (L @ bN,; a>3 gd-73 /RG/LP Dated: to /09/2025

copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch•
CPC e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Azhar Mehmood Malik, Advocate

. .....for information and necessary action .

4
5.

6.

7.

m inistrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: A 76 ,f 2025/RG/LP Dated : h /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aafia Hassan
D/O Gh Hassan Bhat

R/O Krangsoo Tehsil MaHan, Distrcit Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-881-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ..,.'\ /'„;~
(Moharrmad Yasin Beigh)

:"'T“E"“DN„ 9oBlq- nl/RG/LP D,t,d, £D /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aafia Hassan, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Adm inistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +c R

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ an a\ 2025/RG/LP Dated: /O /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aksa Jabeen

D/o Syed Arshad Ahmad
IUO Pahoo Tehsil Kakapora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from OID. His/her name has been entered under serial

No. yK,882-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

($i>hammad Yasin Beigh)
Ir AdministraRegis1

D /09/2025SQa)(eIS-q /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama•
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Pulwama.
C/p(.../ e_(,"„,ourts1 High Court of J&K and Ladakh1 Srinagar for uploading on
the official website.
in_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aksa Jabeen, Advocate

for information and necessary action.

Dated,

4
5.

6.

7.

Registrar AdministratjonL@ b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ $C +C

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: m gO of 2025/RG/LP Dated: tO /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Abid Nazir Tarry
S/O Nazir Ahmad Tarry
R/O Herpora Katoo, Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-883-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

’asin B'£igh)Jham

Regisjrar Administrati,

By Order

No: Q23919 -CFHRG/LP Dated: IO /09/2025

forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
cpc, e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abid Nazir Tarry, Advocate

. .....for information and necessary action.

4
5.

6.

7.

0/0

"TZ:":“"':t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRJNA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lee le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2 Qq? of 2025/RG/LP Dated :a /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aaneisa Akhter
D/O Gh Mohd Want
R/O Youngoora Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-884-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order in)

rtf

(Mohannlad Yasin Beigh)

“"“F“@"“F

q

No: &8MRG/LP Dated: ja /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aaneisa Akhter, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

_.L/##;
“r2F":“"':r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: WOO ,f 2025/RG/LP Dated: ID /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Afreen Rasheed
D/O Mir Abdul Rasheed

R/O Ganderpora, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-885-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

;hammad Yasin Beigh)
mi

N„ Sb'371 R88 /RG/LP D,t,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afreen Rasheed, Advocate

. .... .for information and necessary action.

4
5.

6.

7.

(
r)

'T"#":"'“"*: T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +eSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2qe£ _of 2025/RG/LP Dated :E /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aaseya Rashid
D/O Abdul Rashid Malik

R/O Shah Mohalla Kullan Sonamarg, Tehsil GuIld, Distrct Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of :his notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-886-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate iS ordered there beforen t

By Order
(Mohammad Yasin Beigh)

,..,„„„,,,„„='?F'F**T
f)

Sb\\\Rdt
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal'.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keePing record of the same.
Ms. Aaseya Rashid, Advocate

. .. ...for information and necessary action:

No: 'L

4
5.

6.

7.

"F'’a':":;““:P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVI
ENRO

NOTIFICATION

No: Iq OF ,f 2025/RG/LP Dated:fl /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Athar Nisar
D/O Nisar Ahmad Lone
R/O Shah- Pora Payeen (Achoora) Tehsil Gurez, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verifieation of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-887-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as

Advocate is ordered there before

By Order /a
(Mohammad Yasin Beigh)
Registxar Adur ipistrat

No: m_aol/RG/LP Dated: 1 b /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Bandipora.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Athar Nisar, Advocate

.for information and necessary action.

4

5.

6.

7.

r)

T;trar AdministratiRl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # fc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2483 of 2025/RG/LP Dated:Ja /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Darakshan Nisar
D/O Nisar Ahmad Khan
R/O Sarai Payeen, Amira Kadal, Tehsil Srinagar (South), District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-888-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

lsin Beaha
Registrar Administra

By Order

SbQ#2 S,- \._/RG/LP D,t,d: tO /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Darakshan Nisar, Advocate

. .....for information and necessary action:

4

5.

6.

7.

}

IT(
d2

-T];'-';'T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR.
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

9cSc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Iq aq ,f2025/RG/LP Dated: tO /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Iqra Majnoon
D/o Mohd Majnoon Mir
R/O Showkat Mohalla Maidan Pora Lolab, Tehsil Lalpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification. of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-889-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

ciPClap rl
al Yasin Beigh)

tTw"W
By Order r)

(Mohai
Registl

No: S,oL413–go /RG/LP D,t,d, /O /09/2025

forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh; Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Majnoon, Advocate

. .....for information and necessary action.

4
5.

6.

7.

%ASul
6\

d'n)

"UZ"-*-"$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: W 6 5Fof 2025/RG/LP Dated :]L /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Insha Yousuf
D/O Mohammad Yousuf Bhat
R/O Budoo Bagh Khanyar, Tehsil Khass, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-890-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. JVdLr
By Order

(ni,mas?ntBeigh)

'Z"Regist prt Adm inistrat

MkNo: SC7q eLl- W /RG/LP Dated: JD /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagat.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Yousuf, Advocate

. .....for information and necessary action.

4
5.

6.

7.

nC
a

Ttrar Administrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: a3210 b ot 2025/RG/LP Dated: /o /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Insha
D/O Gh Mohd Shaksaz

R/O Batapora Hazratbal, Tehsil Srinagar North, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-891-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

aMad Yasin Beigh)
inistra

By Order n
(M'oh
Regi

KOh ?esq A /RG/LP Dated: IO /09/2025

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha, Advocate

. .. ...for information and necessary action.

No:

Copy
1

2
3.

4
5.

6.

7.

. . ='
"T©'"';T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

a + R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 34d7 of 2025/RG/LP D,t,d: it /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Mohammad Idrees Khan
S/O Mohammad Akbar Khan
R/O Jalalsahib Mohalla Old Town, Tehsil & District Bararnulla

has been admitted and enrolled as an Advocate on .the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-892-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

pH";aA
Ir-)

(MohamRad Yasin Beigh)

:'’T"W-'T"
By Order

No: ':TOy{A-33,/RG/LP Dated: if /09/2025

Copy forwarded to the: -
1. ' Principal District and Sessions Judge, Baramujla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Idrees Khan, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

/’7'
tJ

Registrar Administrat$n

F

by@- A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

aol? of 2025/RG/LPNo Dated :i /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Malik Zainab
D/O Mohd Shafi Malik
R/O Khacharpora Baghat (Jehangir Colony- Ext), Tehsil Chanapora
Natipora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-893-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before
I

%WAX'r> ' \, / - IIb- - '

(Mohammad Yasin Beigh)

F:":F;@"';'"“
By Order

M..
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Malik Zainab, Advocate

. .....for information and necessary action.

,A 3I/RG/LP Dated: it /09/2025

Government Gazette.

No:

4
5.

6.

7.

If
/a'
RegistraTAdministrat

1

V'.'t @
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _aLd 2025/RG/LP Dated : J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Mabiya Khurshid
D/O Khurshid Ahmad Badar
R/O Zirpara New Housing Colony, Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on ,the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-894-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)

T”T;'"T
en)

Regisjrar AdministratiFpn

6 UCy
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag .

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mabiya Khurshid, Advocate

. .....for information and necessary action.

No: X L++/RG/LP Dated: / / /09/2025

4
5.

G.

7.

nf#"AV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2 JIll of 2025/RG/LP Dated : J /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Maroof Ahmad
S/o Farooq Ahmad Chachi
R/O Main Town Uri Ward No. 12, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-895-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

(aahahl-ri';d Yasin Beigh)
By Order

No: SoSIg-SC/RG/LP D,t,d, II /09/2025

forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Maroof Ahmad, Advocate

. .....for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

t

fc'r)
Registrar Administrat

ah
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Icq: it

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :> q 19 of 2025/RG/LP D,t,d, J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Malik Shoaibul Islam
S/O Ghulam Ahmad Malik

R/O Herd Block Qadirabad Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-896-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

r) . '#;'OVWrEJSl-
(Mohammad Yasin Beigh)

No: $.fs’£-63/RaLP D.t.d: / r Hw025'WW"' T
By Order

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for pub,lication in the next issue of

Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Malik Shoaibul Islam, Advocate

. .....for information and necessary action.

4
5.

6.

7.

,trar Administra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le Ie it

PROVISIONAL
ENROLLMENT

NOTIFICATION

NoD& b\\ of 2025/RG/LP Dated :L /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Munaza Mushtaq
D/O Mushtaq Ahmed
R/o Nagam Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-897-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

hari'ma Yasi$heigh)
lr Administl In

ME

By Order rD
(Mo

Reg

\Iq\\-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Munaza Mushtaq, Advocate

No: M,h/RG/LP Dated: N /09/2025

. .....for information and necessary action.

4
5.

6.

7.

Re inistl in
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qele le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: W /3 of 2025/RG/LP Dated: Ll /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Mohammad Azhar
S/O Fayaz Ahamd Gojree
R/O Ganai Hamam Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-898-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

Yasin Beigh)(Moham'
Regisjrar AcLministratjon

By Order

No: /RG/LP Dated: &b/09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Azhar, Advocate

. .... .for information and necessary action.

4
5.

6.

7.

' if
rar Administra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
axercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: +C +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: #? /q of 2025/RG/LP Dated :a /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Muhib Makhdoomi
S/O Dr Altaf Makhdoomi
R/O Bagh- e – Mehtab House No 652, Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-899-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
l6hammad Yasin Beigh)

dmi

No: Sa SDLt- q //RG/LP Dated: // /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-c.harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.Muhib Makhdoomi, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Lr

()
igl ''":“"'T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lhScie

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ W/,b ,f 2025/RG/LP Dated: JP /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Mir Mohr Ul Islam
S/O Iftikhar Ahmed Mir
R/O Mir Pora Chareel Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-900-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

arMd Yasin Beigh)
strar Administra

r)'
(Moh
Reg

No: (o'( q }- I? q/RG/LP Dated: // /09/2025

forwarded to the: -
Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Moin UI Islam, Advocate

for information and necessary action.

4
5.

6.

7.

r)
R

'f"Z"""-q
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # #

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: km /I = of 2025/RG/LP Dated : J/_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Novreen Mushtaq
D/O Mushtaq Ahmad Khan
R/O Shah Faisal Abad Batamaloo Tehsil Srinagar South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.fK-901-2025'\n the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
dD 9

(Moh
Reg

arr;M YasinuBeigh)

f' W"'T€-OGaD_Go7/RGILP Dated // /09/2025

copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2: Secretary, Bar Council of India, New Delhi.
i. Manage£ Government Press1 Srinagar for publication in the next issue of

Government Gazette.

President1 J&K High Court Bar Association, Srinagar.
cp('/ e_c8urts1 Hiih Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Novreen Mushtaq, Advocate

. .for information and necessary action'

4
5.

6.

7.

-d\Gr)

“’r 'BT'“"'T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +eSc

SIONAL
'ENROLLMENT

NOTIFICATION

No: 3 q 11 of 2025/RG/LP Dated :J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Nusrat Farooq
D/O Farooq Ahmad Bhat
R/O Bonmohalla, Mulphaq TehsiI Hazratbal, District 'Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-902-2025'\r\ the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

68
ohammad Yasin Beigh)

RegisArar Adlninistratl

By Order

No: g6Goq- 1 gIRG/LP Dated: // /09/2025

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
cpc e_courts1 Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Ubrary1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nusrat Farooq, Advocate

. .... .for information and necessary action.

1

2
3.

4
5.

6.

7.

b#a
af)

Rf’W'"'=''’'F
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c + qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2 di /8 ,f 2025/RG/LP Dated :d_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sajrat Maqbool Mir
D/O Mohd Maqbool Mir
R/O Hamdaniya Colony Bemina Sector 12, Tehsil Budgam, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-903-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licenCe/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

arMl Yasin Beigh)
Ad

By Order r)'
(Moh
Regi

N„ rob 16--23 /RG/LP D,t,d: // /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sajrat Maqbool Mir, Advocate

. . ..for information and necessary action.

4

5.

6.

7.

#XJfwe
e/D

"TbT":“T



31

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: &q Iq „,.,...,.. ..,.*i „,„.,.

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Sheikh Aqib
S/O Ghulam Quadir Sheikh
R/O Sardab Tulail Tehsil Gurez, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-904-2025 in the roll of Advocate maintained b.y this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Mahammad Yasin Beigh)
Registrar Administratjpn

Copy forwarded to the:
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Bandipora.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Aqib, Advocate

. .....for information and necessary action.

„„ faA)q-3/ /,„„ „ted: // /09/2025 ' (L

4
5.

6.

7.

dr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le qc qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: iq gO of 2025/RG/LP Dated :J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sumirah Jan
D/O Abdul Rashid Dar
R/O Panzath Wanpora Tehsil Quazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-905-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

(aBharrMYasin Beigh)
Regjsjrar AcUr linistraqon

By Order

9263 + R 3g /RG/LP Dated: // /09/2025

copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Anantnag.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumirah Jan, Advocate

for information and necessary action.

4
5.

6.

7.

O
f)
Reg istrar AdministratiQn

&'@ Z
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k +: le

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ b8 &/ ,f 2025/RG/LP D,t,d, it /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Suhaib Samad

S/O Abdul Samad Beigh
R/O Beigh Mohalla Watlar Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on .the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-906-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional ticence/6hrotlment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order lhd4aq-VW
/I ' \c // ' -

(Moharrmad Yasin Beigh)
Registrar AeLministrati@n

- L@' &No: Se>bUt+C3 /RG/LP Dated: /1 /09/2025

Copy forwarded to the:
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Ganderbal.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhaib Sama(1, Advocate

. ....for information and necessary action.

4
5.

6.

7.

im inistrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: lege

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Ha,f 2025/RG/LP Dated: Ll /09/2025

It is hereby notified that vide High Court Order Da jed 03.09.2025

Ms. Saniya Bashir
D/o Bashir Ahmad Ahanger
R/o Brass (Zugu Khyran) Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-907-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Yasin Beigh)(M=ahal
Adm inistratRegi!

/09/2025

By Order

N„ Sc>dSl--'6 / /RG/LP Dated: II
copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Managert Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Budgam.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iL_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saniya Bashir, Advocate

. ...,.for information and necessary action.

4

5.

6.

7.

PH
m inistrastri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _of 2025/RG/LP D,t,d:J'L /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Saima Yousuf
D/O Mohammad YousufBhat
R/O Budoo Bagh Khanyar, Tehsil Khass, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-908-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

(M£hammad Yasin Beigh)
Adm inistra BonRegi!

By Order

N„ Sa/RG/LP Dated: // /09/2025

copy forwarded to the:
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Managerf Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e_Courts, Hidh Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saima Yousuf, Advocate

. .... .for information and necessary action.

4
5.

6.

7.

waroi'f

aff'"’%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k ]elc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bq/q of 2025/RG/LP D,t,d: it /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Shahid Ahmad Rather
S/O Gh Mohammad Rather
R/O Akhoon Mohalla Gupth Ganga Ishbar Nishat, Tehsil Hazratbal, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-909-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

(aahammad Yasir; Beigh)
By Order

AdministraReI

No: gb (>jOK Fn IRGILP D,t,d, tI /09/2025

forwarded to the:
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Ahmad Rather, Advocate

. .....for information and necessary action.

4

5.

6.,

7.

i}{IE
Reajstrar Administra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

icq: Se

0
ENROLLMENT

NOTIFICATION

No: 2-ci $6 of 2025/RG/LP Dated: // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Saira Banoo

D/o Nazir Ahmad Khanday
R/O Masjid Mohalla Tander, Tehsil Dachhan, District Kishtwar

has been admitted and enrolled as an Advocate On the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-910-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

',.' '”
(M6hamrRad Yasin Beigh)
Regi€trar Administrat\on

-L&J' &

By Order

CoRKGASI/RG/LP D,t,d, 1/ /09/2025

forwarded to the:

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Kishtwar.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_c,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saira Banoo, Advocate

. .for information and necessary action.

No:

Copy
1

2
3.

4
5.

6.

7.

istr,ReI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e + R

PROVISIONAL
ENROLLMENT

// NOTIFICATION

No of 2025/RG/LP D,t,d,_a /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Saira Akhtar
D/O Mohd Ashraf Dar
R/O Wapora Gundjahangir Naidkhai, Tehsil Hajin, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-91 1-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(M6hamM Yasin Beigh)
Regis}rar Administr

/ / /09/2025No: aIM/RG/LP W
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_c,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saira Akhtar, Advocate

for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: gc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: big-q of 2025/RG/LP Dated : J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sakeena Bano
D/O Bashir Ahmad Soft

R/O Khanpeth Singhpora, TehsiI Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-912-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)
d_minis on

No: MId/RG/LP m
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sakeena Bano, Advocate

for information and necessary action.

/09/2025

4
5.

6.

7.

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lieScie

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: I C? 3 / ,f 2025/RG/LP Dated :d_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Seerat Nazir
D/o Nazir Ahmad Hajam
R/O Hyder Mohalla Khawaja Bagh, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-913-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
iF

’asin-Beigamm©
Registrar /\dministrq+ion

-(Lh bm.. St>Ota LE/RG/LP /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_t,.,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seerat Nazir, Advocate

for information and necessary action.

4
5.

6.

7.

„'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

9tIeR

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ )–9 33 ,f 2025/RG/LP Dated : J /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Tabish Farooz
D/O Farooz Ahmad Haroon
R/O Patli Pora Bala Chattabal, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-914-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ' \

(Mohammad Yasin Beigh)
ist_rar inistr,

By Order

N,; gO8AI –3 q /RG/LP D,t,d: it /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabish Farooz, Advocate

. .....for information and necessary action.

4
5.

6.

7.

m inistrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 ofjhe Advocates Act, 1961)

+: $C +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: LDLof 2025/RG/LP D,t,d, Il /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Tawseef Ahmad Bhat
S/O Ghulam Nabi Bhat

R/O Gousiya Colony, B. K. Pora, Tehsil Kani-pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-915-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
r)] if

hammad Yasin Beigh)
Idm in istration

Z

By Order Pa
(Mo

Rel

m; gb Q:35 aS#RG/LP D,t,d: II /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tawseef Ahmad Bhat, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

:rar Administra Wkg
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jet +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Dci b,H of 2025/RG/LP Dated:f_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Tahir Rasheed Mir
S/O Abdul Rasheed Mir
R/O Hardu Aboora Tehsil Kawarhama, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-916-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

... '#<'
(Mohammad Yasin Beigh)
Regisjrar /Ldministra jion

-t @ >

By Order

N„ god yR-gb /RG/LP D,ted: it /09/2025

Copy forwarded to the:
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tahir Rasheed Mir, Advocate

. .....for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le $c +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _LgXof 2025/RG/LP Dated : J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Tahmeedah ,Gulshan

D/O Ghulam Rasool Najar
R/O Nadihal Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-91 7-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

('Mgh
Reg

N„ D8£jn£8 /RG/LP Dated: // /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahmeedah Gulshan, Advocate

. .....for information and necessary action.

By Order ann Yasin

?i"" W"';'
agh)

on

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le leSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 29 3 4 ,f 2025/RG/LP Dated: // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Umar Fatah
S/O Fatah Mohammad Sheikh

R/O Sheikh Mohalla Kawari, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-918-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

ahar;Md Yasin Beigh)
dm inistra

// /09/2025N„ 3> 8fq-££ /RG/LP D,t,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umar Fatah , Advocate

. .....for information and necessary action.

4
5.

6.

7.

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _a3Lof 2025/RG/LP Dated: // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Uzma Jan
D/O Aashaq Salam Ganie
R/o Mohmmad Pora, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-919-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ' _/_ _ \ 4Ma a”
(Bihar:Frlad YasirRjgh)

“’'%"'@=:"';''“y
No: bULk_.74/RG/LP Dated: it /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kulgam.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High COUrt Wing Jammu/S[inagar for information and
also keeping record of the same.
Ms. Uzma Jan, Advocate

. ..... for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # R

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 99138 d 2025/RG/LP D,t,d, 7/ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Yasir Qadir
S/o Ghulam Qadir Bhat
R/O Fathipora Bhatpora, Tehsil Charari Sharief, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-921-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licenCe/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Y if
(Mohammad Yasin Beigh)

::’'F’'#"'"'“""F

1

in' \,/ u

Sb 13 -/e-8ARG/LP Dated: 11 /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC, e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yasir Qadir, Advocate

. .....for information and necessary action.

No;

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2g ag of 2025/RG/LP D,t,d, // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Ziyad Iqbal Bhat
S/O Mohd Iqbal Bhat
R/O L D Colony House No. 30 Rawalpora, Tehsil Chanapora / Natipora,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of One year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-922-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order _,.'L-/.“
(Mohammad Yasin Beigh)
Regisjrar AdministratiQn=f' w"-"PNo: Wi_1::-%/RG/LP Dated: if /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ziyad Iqbal Bhat, Advocate

. .....for information and necessary action.

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

:hSe q:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 24 qD of 2025/RG/LP Dated : J_ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Uzma Jan
D/o Lt. Ghulam Ahmad Shah
R/o Guchi Mohalla Aishmuqam, Tehsil Pahalgham, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-920-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order uk#J<
r> ’' \ /' ' / O

(MohamM Yasin Beigh)

No: r&MI- ?OmG/LP Dated: // /o#2='g'fa/'"'=tT"
Copy forwarded to the: .
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag .

cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Jan, Advocate

. .....for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: }qq/ of 2025/RG/LP Dated: fI /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Zulfqar Ahmed
S/O Mohd Azam
R/O Malika Saiklu Tehsil Man(li, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-923-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(M6hamrhad Yasin Beigh)
Registrar_Administratjon

' (taK kN„£o89 cj'c3olt/RG/LP D,t,d, I) /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Poonch.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zulfqar Ahmed, Advocate

. .....for information and necessary action .

4
5.

6.

7.
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